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MA No .22 /97 (0a Mo .Cho/93 ) | !

counsel for the applicaﬁts in the MA
(official responients in the OA)

Mr. Vos OGUrjar,

This is a Misc. Applicat ion seeling extension of

igt:lrre of four months for implementing the Tribunal's

order dated 13-1-1997,

Issue notice of this Misc. Application to the

~applicant in the OA .returnable on 29-9-1997.

(o.’Q%a')

Administrative Member

s
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(Rat an“Prakash)

29=9-1997

counsel for the applicants in the MA
(official responients in the OA)

Mr. v.3.Gurjar,

This is a Misc. application filed by the official respon-

dents in ‘0.«\ NO0.240/93 praying for 4 months' time for .implement ing

the order of the Tribunal passed in the aforesald OR on 13w«1-1997,

Not ice of this MA was issued to the applicant in the GA but no

reply has been filed. The MA was filed on 1=8~1997. In the circums-

tanoes, after hzaring the lzarned oounsel for the official

respondents in the CA i.e. applicants in +he MA, we Jgrant fuarther
2 months ! tim: to the official respondents in the CA to implement
the Tribunal's order dated 13-1-1997. In other words, the order
1447,

of the Tribunazl shall be complied with by 1st December,

The Ma stands Jisposed of ae:cordingly;
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